ACT, 1998+

THE INDIAN EXPLOSIVES (AMENDMENT)' A

o No 32 OF»1978 .

[18th August, 1978.]

“An Act ‘further to amend the Indlan E*{ploswes Act 1884

_Beit enacted by, Parhament 1n the TWenty-nlnth Year of the Repubhc A
‘nd1a as foIlows —"

Short Toa(d)e Thls Act may be called the,

ndian Explosives (Amendment) =
title Act, 1978. 57
and v : et e
com- : (2) It shall come into force on such date as +he Central Government
:11:2::9‘«;;5: may, by notification in the Officia) Gazette; appoint.. !
Amend- 2. In the long title of and the preamble to, the Indian EkxpLos1ves Act,
ment of 1884 (herelnafter referred to as the pr1nc1pal Act), for the words “trans- 4 of 1884
t(i)t?g and Port! and 1mportat10n” 'the Words “transport 1mport and export” shall be
pream- substitifeds - we o 1y oo v R
ble" - . Py . Iy Ty g l‘ B .
Amend. ; hIn sectlon 1 of the zprmclpal Act 1n sub sect1on (1) the word
ment of "_ i . =Y
! section 1. IR RN SULRIEEBRCL U4
: Substitu- 4, For sect10n‘4 ‘of the= pr1nc1pa1 Act, ‘the fohowmg section: shall be
~ tion of substituted, namely;—
new gec- )
tion for
sectinn 4.
. Definitions.
(a)“ ‘aitraft means any “‘MachineWhich “can “detive: sup~
SA - Eportin the AtmitspHere from“the réactions: of the airjlothen:than
the reactions of the air against the.earth’s.surface, and- dncludes
balloons, whether fixed or free a1rsh1ps k1tes gliders and ﬂymg

N L 'machmes

. oy 11 ] ruCif:, ‘
' vehicl or other ‘means of conVeymg goods on passen ors by
s land) “’whate 3 f

. -8 rate 1n relatron to< : ny area forrwhlch a
) _.Comnr_ussmner of Po ce has be n’ appomte neai o

mg Ju:msdlct:lon over the “Whole or any part ‘of suchkaréa - as

Fhiae
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may be specified by the State ‘Governmeént ih ithis behalf
m relat1on to such area-or part, : d Y

(b) an Adetlonal Dlstrlct Maglstrate, -

(d) “exploswe means gunpowder n1troglycer1ne nitro-
_glycol, gun-cotton, di-nitro-toluene, tri-nitro-toluene, picric acid,
[ -mtro-phenol tr1-n1txo-resorc1nol (styphnlc a01d), cyclo-trime-
thylene-trhnltramlne, penta erythrltoil-tetranltrate, tetryl nitro-
' guanldme lead azide, lead styphynate fulminate of mercury or
“any other metal, d1azo dl-mtro-phenol coloured fires or any other
“'substance whéther a single chemical compound or a mixture of
< substances, -whether solid or liquid or gaseous used or manufac-
tured with a view to.produce a practigal effect Jby. . explosion or

- pyrotechnlc effect; and includes. fog-51gnals fireworks, fuses,
AN oEkets, perclissw,ﬁ-caps, detortators; icartridges; ammunition of
all desemptlons and: every - adaptatmn or - preparatmn of an ex-

plosiver as deﬁned in- thlS elause;i oD o wlaag nld

%

(e) “export” means taklntT out of Ind1a to a place outside
-‘%"'Indla by land; sea or a1r, : Pt

(f) “import” means to b11ng into India from a place outside
India by land, sea or-.aifj.. - figdy : 0 -niiee. e n

_ (g) “master” —. B

person, other than a pilot, harbour master, ass1stant harbour
., Master or berthing master, haV1ng for the time be1ng the
' “charge’ or control of such Vessel or a1reraft as the case  may
be, and o L N

(b) in: relation to any boat belonglng to a Shlp, imeans
'the masterr of that shlp, SR Y

KRG SPET oy

L ;.‘_(h) “manufacture 1n relatlonito an exploswe
nrocess Of s 1y SR Leir -

v e ;- (1) -dividing ‘the ~explosive into its: compoment parts or
otherw1se breaking up or unmaking the explesive,.or making
ﬁt for use any damaged exploswe and

(2) re-maklng, ‘a;- erlng or 1 palr,mg the exploswe

N (z) “prescrﬂoed” means prescmbed by rules m'ade under this
et;

ks
rofras

(5) ““vessel” includes any, ship, boat,_salllng Veasel 59T, -other

( descnptmn of vessel used in naviga io v(rhether propelled by oars

- un 0F otherwise:and:: anything made for ' the' conVeyance- malnly by
water of human belngs or of goods and a caisson”’ "

Amend.

i s $transport, and lmpartatmn ment of
lmport nd‘export” ha].]. be SUbStltuted sect10ny5. .

paiiooonio Ay slebivg vnr




Inser-
tion of
new sec-
tion HA.

Persons
already
in busi-
‘ness in
respect of
certain
explosives
to carry
on such
business
without
licence for
a certain
period.

Amend-
ment of
section 86,

Lndvan Explosives, (Amendment).. .

i (b)) in sub-section (2) -

":,‘,; Lt

(i) in clause (e) the word “and” shall be omltted

(i) after clause (e)

the followmg clauses shall be in-
serted namely: — - : :

(ee) the authorlty to Wthh appeals may be”preferred

. under section 6F, the procedure to be tollowed by siich autho-
rity and the perlod within  which appeals shall be pre-
ferred, the. fees to be paid in respect of such appeals and
the mrcumstances under which such fees may be’ refunded;

" (eea) the total quantity of explosives that-a 11censee can
- purchase in a g1ven per1od of- tlme neo T

I IaT (eeb) -the-feeg to be charged by the Chlef Controller of

- Explosives or any:cfficer authorigsed by him, in. . this behalf,
for services rendered in connection: with the smanpfacture,
transport 1mport or export of exploswes

(#t) in clause (f), after the- Words “any exploswes the
words “or any person or class of persons” shall be inserted;

(c) sub-section (3) shall be omitted;: = -+ - *- =i 7

§. After section 5 of the prmmpal Act the followmg secticn shall be
inserted namely e :

“5A. Notmthstandmg anythmg in sectlon 5 or in the rules made
thereunder where, immediately before the commencement of the
Indian Explosives (Amendment) Act, 1978, any person was carrying

winson the:business:of-manufacture; sale, transport,. import or export of

any explosive [for which no licence was required. undet this Act be-

~ fore its amendment by the Indian Explosives (Amendment) Act,

1978}, ‘then, slich person shall‘be entitled to eofitinfiie to carry on such
business without licence in respect of such explosive—=:

“(ay for a perlod of’ three months frorn the date of such com-
- Tiencement; 01 £ : S

(b) if before the exp1ry of the sa1d perlod of three months,
© such ‘person has made an-application for-grant’of licence under
_ this Act for such business 1n such exploswe until. the final dis-

“'Posal of his application,

whichever is later.”

‘“‘7 In %eﬁctmn 6 of (th _“prmmpal Act—— R

ord

' tuted namely — ,

s
RS SR

“(2) The Customs Act‘ 1962 shall ~have’effect ifi Faldtion to
any exploswe w1th regard to the 1mpiortat1on of. Whl‘;h(:?.} notifica-

5 er i vessel, carriage or
JlatFeraft con' au’nng such*éxplbsive as that ‘Act hag in relation to

any article the importation of which is prohibited or regulated

LACT 3 ziﬁé* "1!'}4, m::

52 of 1962.
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thereunder and the wvessel,-carriage or pircraft containing such

artlcle.”

(b). 'sub-sectlon (3) shall be onntted

8. After section 6 of the pmnclpaﬂ. Act the followmg sectlons shall be
inkerted; mamely: — - v

“6A. Notwithstanding anything in the foregoin'g: provisions of
A (a) no person—— |

(z) who has not completed 'the age of elghteen years, or

(iiy who hag béen seritenced ‘on conv1ct10n of afly offence
involving violence or ‘moral’ turpltude for' & ‘termi of ‘ot less
. than six months, at any time. during a period of five years

' after the expiration of the’ sentence or -

(iii) who has been ordered to execute under Chapter VIII

Zof 1974. adl Mot igfdheCode’ 6f Criminal” Procedure 1973 a bond for keeping

the peace ar’ for good behav1our at any’ ‘time durmg the term
”of the bond,,or

I Denesdone su ol g :
(i) s whose: licenee! under ‘this. ;/Act hsis ‘been cancelled,
whether. before;ror jafter: the commenéenierit-6f the Indian
Explosives (Amendment) Act, 1978, for contravention of the
prov1smns of this "Act "6t of the Fules made thereunder, at
R time during a period of five years from the date of can-
R 3{atlon of such flcence

explos1ve or

i .,..(2) possess any, suph explpswe as. the Gentral Govern-
ner havi )

(o ofh) oo ip‘ers’on: fsha,?ﬂzsfselflf,i?d@liver:f:‘éi‘ ’d-‘é"Spatch any “explosive
to a person:whomihe knows or hasreason o believe at thé' time
of such sale, dehvery or despatch~’ e
Conbying ‘(z)f“ to. ‘,,J@e pr@hlbl d-, under claus{em(‘a) to manq,lfacture

i sell transpcrt, import,. export: or. possess such. explosive, or

(#) to be of unsound mind.

YN
sl

6B. (1) Where a person makes an application for licence under
section 5, the authority prescribed in the rules made under that
section for grant of licences (hereinafter referred to in this Act

as the hcensmg author1ty) after makmg such 1nqu1ry, j any, as
sealdite ey donsider - netessdry! shaH’ sﬁbJect "b”ti)e o‘thé G
i x:‘*'this iﬂm; b‘y !orﬁeré%??‘wrlt { he ] ¢

Insertion
of new
sections
6A, 6B,
6C, 6D,
6E and
6F.

Prohibi-
tion of
manufac-
ture, pos-
session,
sale or
transport
of explo-
siveg by
young
persong
and
certain
other
persons,

- 3"5‘ﬁéences

RSSO
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509 2)iThe licensing authority-shallugrant au"'fl-vicenfce.::—a'r-? i

(a) where it is requlred for the purpose of manufacture of
explosives if the licetising: authorlty is' satishgg ‘that-"the person
by Whom 11cenCe is requlred—

R G Seomowes "~- 5;

('L) possesses techmcal know how and experlence Jdin the
manufacture of explosives; or

(i) has in his employment or undertakes to employ a
person or persons possessing such techmical know-how and
experlence, or

PN AT

(b) where it is required for any other purpose, if the'licen-
sing authority is satisfied that the person by .whom licence is
requlred has a good reason for obtammg the same.

DT T oy B

Refusal
of:
11ce.nces-.

ntalned in section 6B, the

6{3 (1) -No’gw_tthstandlng anythlng £o

] }llcence:ls ulred;,by A pexison whom the
1; ensmg authorlty has -reason :to behev..e—-

&1

(i) to be prohibited by this Act or by a"ny other law
;f@fr the . tlme belng in: f@rce* tO, manu:[{acture possess, sell,

(1) to be For 4 any reasOn nﬁt'for

Act; or '
o s

(c) where the hcenslng authorlty deems it necessary for.

not‘ be in the pubhc 1nterest to furmsh such statement» B

Licensing 6D. A hcence granted under sectlon 6B may contaln in add1t1on

authority
competent
to impose
conditions
in addi-
tion to
vpreserib-
-ed. condi-
tions.

Variation,
suspen-
gion and ot o

, , txanx SubJect
\Ce, 14 .Iexcept such of them :agthave
‘beon prescrxbed and may for that purpose require th'e ,helder of

ey
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e s

them as have been prescribed.

(3) The 11cens1ng authorlty may by order 1n wrltlng, suspend

, (a) if . the hcensmg authorlty ;s satlsﬁed that. the\hogder of
. the, licenge is prohibited by this Act, or.by,any other;law for the
time being in force to manufacture, possess, sell, irapsport, im-
port or export any explosive, or is of unsound mind, or is for any
“ecod slireason unfit for a: 11cence under - th;s Act; or

(b) if the 11cens1ng author1ty deems it necessary f-or the
s seeurity of .the public;peace or for, pubhc safety to: suspend or
revoke the licence;: or : :

¢) -if theyhcence was obtamed by the . suppressiop of mate-

. ng. ;nfornqat;mn prj'owded

he.. “ol(der pf the llcence or any other person on hls .behalf
: at ‘the time of applymg for the llcence or . . .

(d) if any of the condltlons of the hcence has been contra-
"‘vened or S : '_ AT |

[N

e (e) 1f the holder of ’;he llcence--hasr;ﬁaﬂled o, comp}yJ with a
notme under sub-section (1) requlrmg h1m to de11ver-up the
11gence ol i . ﬁ[

anrl

sing 2y .o;_:;é"" -@E;-.l'e;m% gn
joiol 11cat10n of tl}e holder thereof _ e
‘31('( ‘\

(5) Where the 11cens1ng authorlty makes an order vanying the
condltlons of a licence under sub-section (I) or an order, suspending

“or “I‘evokmg a licence under sub-sectlon 3, 't shall record 1n write

1ng the reasons therefor and furnish” to 4He holddt of the licence on

. ‘!“ecfrw mand a brief, statement of, the same. i(u,plgss in,pysase-fhe licens-
ing agthor;ty is of, ,the opinion that, it vygll ot be,‘m) the.publie inte-

rest to furmsh such statement

revoke aTicence:”

wrProvided that- if the ebnviction is-set aside on appeal or ‘other-
wisé, : the:Suspension: 2oy revoaatwn *shall: Yecome  void.”

(7) An order of suspension or revocation ynder sub-sect‘xog (3]
may also be made by an appellate court or by the ngh Court when
exercising its powers of revision.

(8) The Central Government "iﬁéy,' by orde_f!'in the Official
Gazette, suspend or revoke, or direct:; anyslicensing authority to
suspend or revoke, all or any 11cences granted under this Aet

i g
B4 %

the'

revpea-
tion of
licences.
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(9)' Ok the” susp 1o revocation""of "a " lcence
sectmn the holder theéreof shall withouf delay surrender thie licence
Yo the authority by whom it has been suspended or revoked or to
‘ _’_és'uch othér auth0r1ty as may’ be specified in. th1s behalf 1n the order
"of suspension or revocation.

Appeals.

. .BF.. (1) Any person aggrieved by an order of the licensing autho-

r1ty.:_,refusmg to grant a licence or varymg the condltlons of a licence
or by an order of the 11cens1ng authorlty suspendmg or revokmg

“a lcence may prefer an appeal against that ordér fo such authority

© (hereinafter referred to as-the appellate author1ty) and W1th1n such
perlod as may be- p1escr1bed :

Provided that no appeal shall lie agamst an order made by, er
nunder the d1rect1on of the Central Government

(2) No appeal shall be admitted -if it is preferred after the
explry of the per1od prescribed therefor:

Prov1ded that an appeal may be admltted after the expiry of
'_'the ‘period prescmbed therefor if the appellant satisfies the appellate
“authority that he had sufﬁc1ent causc for not preferrmg the appeal
: W1th1n that permd ‘

(3) The perlod prescnbed for an appeal shall be computed in
accordance W1th therprov1s1ons of the L1m1tat10n Act 1963, with

(4)'” Every appeal under th1s sect1on shall be made by a pet1t1on

" 1n wr1t1ng and shall_ be accompamed by a br1ef statement of the

Amend-
meht of
section 7.

(a) 1n sub-sectmn (1),

)i nﬂ‘clause (cv)

(D for' the words "any plaee Cal‘l’;lagelor Vessel” the
words “any place - alroraft carriage or vessel_’_ _shy
substituted; . el

R N4 B

36 of 198
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\X’}‘

= (8): for She w@rdss“transported ok impo'rf,ed” whexéverl'
they occur, the words “transported, imported..op. expprtedé’§
shall be substﬂ:uted

T

_ () for clause (d) the followmg clause shall be subst1tuted ”f
\ Sl namely_._ o : LM

“ (d) to seize, 'detam and remove any exploswe or 1ngre- ‘ .
.dient .thereof found therein and, if necessary, also destroy . o7
- such explosive or 1ngred1ent e R §

(b) in sub-section (2), for the words “‘Codeotj ~C_r»;i.\n.ori-'r.\ral Proce-",
dure”, the words and figures “Code of Criminal Procedure, 1973”7,

2 of 1974, shall be substituted. -

b1 10: Tncsection 8 of the principal Act— = = ‘v -~ o oowr P70 T Amend.
T U R PEL S ment of
(a) in sub-section (1),— ) h o -} section 8,

&1

[e T e SO

T iy “for’ the fwords “any carr1age of veSsel” th words “any

]

¥

11, In section 9 of the principal Act,—~. L B o ' Ameand-
S Tr i S T ment of
(a) in sub-section (1),— ' T seetion 9.
w7 (#) for-the words “any plaee,z::carriaée—or:vessel”, the words
' “any ‘place, aircraft, . carriage or vessél” shall: be :substituted;
; CAP maitoes S T

(i) for the Words “the Indian Forces” the words “Armed
Forces ‘of the Un1on” shall.. be subst1tuted

(m) the brackets and words “(or in a Pre51dency town, the
Commissioner of Pohce) ” shall be omltted

e
el
o

Al ER "(r*r‘ o

(b) in sub- sect1on (2) for the Words and ﬁgures “Code of Crimi-
5 of 1393, .. _.hnal Procedure 1898, the words and ﬁgures “Code oﬁ Criminal Pre-
201974 cedure 1973” hall be substltuted '

e

(¢) in sub section (4), in clauses (b) (c) and (d), for the words
- %Chief Inspector of Explosives in I‘ndla” “the Words “Ch1ef Con-
- troller of Explosives” shall be substituted.

i1 Ruelni sections 9A of the principal Act, -itt subfséction (1), for the ~ Amend-
“Chief- Inspector:iof Explosives: in Indm” s‘u,he Words “Chlef Con- ;2:;;;’% A
~ troller of Explosives” shall be: substituted, ! AR R

e e e
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Insertion 5/ A3priftethedetion 94 o‘fathféﬁpfrméi’pa*b e, the f’oiloﬁ'ing sectxons shall
-of new fﬁ?"iﬁﬁ%ﬁf&dﬂ*né’ﬁml‘ﬁm EEARRE
sections
9B and
oC.

Punish- - | “9B. (1) Whoever, in contravention of rules made under section

me:‘t_fm‘ 5 or of the cond1t1ons oﬁ a hcence granted unde1 the said rules—
ceriain f ]

offences,

(tt)!' mahiifaetures,: itiiports dr exports rany explosive shalil
be punishable with imprisdhmieht’ for & térfy which may extend
to three years, or with fine Wthh may extend to ﬁve thousand
*m&;e& ‘o’r Wlﬂ’l both‘ Y

(b) possesses, uses, sells or transports any explosive Shall be
punishable with imprisonment for a term which may exfend to
two years or with fine * which:niay -éxtend to three thosand
rupees or with both; and

sy
[ 1

S L€) in any other case,. with fing | . which may extend to one
thousand TUpees.. . ... ~ ‘

il (é)n th L otifie !
' section '6" fnanﬁfacttfres possésses ‘o1 1fnport§ any ekploéive shall be
glumshable with 1mprlsonment fpr a term which may extend to three
s S AN Bine whic )h‘lrn'a'y tend’ to e’ tlhousand rupees or with
”"**“’B%"‘E Sl ih e céﬁ’se"of“lmporta’uon BY ' watét the owhitr "#ad master
of the vessel or in the case of importation by air, the owner and the
master of the aircraft, in which thé explbsiVe is “irhportéd shall, in
the absence of reasonable excuse, each be punishable w1th fine

which may extend to five thousand rupees.

. 2
:zl\l‘:; Do v ! . e 230

) W’hoever,w— ' o o ) o

I TN A AR TP S F NPT I B

s (a)y manufadtures,ssells, tratsports; imports, ‘€xports or pos-
‘L idedses any explédive.in -contvavention:of the provision® of clause
(a) of sectl-on 6A or
b) sells‘ deTi‘V*e”ﬁ ‘o des{)atehes Ay euéfﬂoswe i1 ‘eontraven-
tlon of the pcr0V1s1ons of clause (b) of that section,

] l

shall be pumshah’fae With 1mpr1$onment‘fo‘r 4 t8tm WHISH Hlay extend
to three years or w1th ﬁne or, w1th both or.

£y Wrbh mfpm@oximént for g8 fe;r’r‘h ‘i:vhiaﬂi mﬁy e%tt"eﬁa tdft\ree
¢ months or Wlth firte: or wrth bothi
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9C. (1) Whenever .an-offeficé:yirdérythig Actt has»been sdorainit-

ted by a company, every person who at the time the offence was

= DEbmtted wastin ‘¢hafrige 6f{iorwas résporisiblexteitheicémpany for

P& e ik OF #Hy: Bisingds of tHa-chhparyy, asiwell asithiécompany,

51 5HY Be ‘deehigd té-pevguilty of thie: offetied ‘and shuib*beuhafblmto be
. ;;prqceeded aganst and . punished ac\,ordwgly

- Prévideds tivat nothmg contained: in' ghis: sub—sectlon shallx xender
s any»%u@hi persenlible to any' punistiment under thig. Aet if he prov-
es that‘the offéfice’ was domititted: without: his- Unowletlge dnd that

he exercised all due diligence to prevent the commission of such
offence.

(2) Notwithstanding anythifig ~Contaitied” ih suBsedtion’ (1),

where an offence under this Act has been committed by a company

Lo H@HL 18 provied thiat: the offénee ha§ been: committed:with the con-

sent or connivanésrof; or is-attributable: to any-neglect-ondhie part of,

any director, manager, secretary or other officer of the company,

sucl divector, midnager sécretary or sther-offider shall alsd/ be deem-

ed to be guilty of that offence and shall be liable to be proceeded
against and punished accordingly.

Explanation. ——For the purposes of this section—-

Hadly zon:oae e o Lidr

(a,) con’\pany” means any body corpora
firm or other association of individuals; and”

{ includes a

(b) “director”, in relation to a ﬁrm, means a partner in the

14 P Séction iy of the 'prmerpal Aet: the« followmg see-tdo,n shall be
sﬁbgﬂty‘uﬁed& na&fnlely’ N . o T o

“11. Where the owner or master of any airéfaff or vegsel is ad-
sodudged under this-Act to pay. a fine for any,o ence,comm1tted with,
or in relation to, that.aireraft or vessel the our Y, in addition
to any power it may have for the purpose of compelhng Payment of
the fine, direct it to be levied by distress and sale of,—

Lo . -(a): the . aircraft and its furnlture or so, much of the f.urm-
i ture, or

‘ - e v bani o el ;,.qij\;“a,;i
(b) the vessel and the tackle apparel and furniture of such
‘VeéS’e’l ot séy much of the tatkle, apparel ;and- furm'qune thereof,

6 (‘55 fﬁreﬂfé w.ordg ‘eenserva:toxi Qf( th@aﬁor {S‘

iy, .

) :the ,nwo

stltuted

Qﬁbaeem
bysieornse:
panigsisos

RSN

YIRS TR

Substitu-
tion

of new
section
for sec-

- tion 11.

Digtress
of air-
eraft or
vessel.

- Amend-

ment of
section 13
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gt ¥ In seetlon 14 of the pr1nc1pa1 Aet——s.;. YRR

(b) in sub-section (2), for the‘Wo‘rds “any ‘expldsive from® all or
‘. any of the provisions of this.Act”, the words “any: explosive and any
. ‘person or class of -persons from -all-or any.of the:provisions of this
- Aet or ‘the rules made thereunder” shall; be substituted. ... .

30
5 Amend- .17 Im sectlon 15 of the prmmpal Act— . -
ment of : , o : o
3
15, = (a) for the words and ﬁgures “Indlan Arms Act 1878” the words
and figures “Arms ‘Act, 1959”. shall, be substxtuted
(b) in the prov1so the word “Ind1an” shall be omltted
Tnasrtign . /
of new be lnserted namely S
section i
17A. A "
Power e “17A The Central Government may, by not1ﬁcat1on in the Offi-

die_l:‘fga'_“ﬂ_ cial Gazette, direct that any power or function which may be exer-

¢ eised o Performmed by:it under:thisiAet:other than-the, power under

' sections 5, 6, 6A, 14 and 17 may, in relation to-suchrmatters: and: sub-
ject to such conditions, if any, as it may specify in the notification,
be exercised or performed also by—

(a) such officer or authority subordinate to the Central Gov-
~..grnment, or ..

oA s

. State Government or su ‘:oﬂié‘e’r - or-““ddthority

Amend- 19 In sectlon 18 of the pr1n01pa1 Act, after sub- sectmn (7) the fol-
ment of lowmg sub-section shall he inserted, namely — :
section , e .

RSAESLENIC]

18,

S 8) Every rule made under thls A@t shall be lard,_ as soonh as
may be after it is made, before each House of Parliament, while it is

in session, for a total perlod ‘of fhirty days vwhich:may: be ‘comprised

in one sessiorf or in two or more successive sessions, and if, before

the expiry of the session ‘immediately - followmg the sessnﬂn or the
. successive, sessm,ns aforesald bhoth H,ouses -agree in makmg any modi-
'ﬁcatlon in the rule or both Héusés agree’t th‘i rile should not be
made, the rule shall thereafter have effect” only it §icH *fiodified
:Eorm ‘Frba of noreffeet, agithe case may ey so,- however, that any such
modlﬁcauon or anntiltvent: shall e Wlth@ut pre]udgce to ’ch}ervalldlty
of ‘anything previously done under that rule.)’. Fyatdiite

11 of 1878.
54 of 1959,



